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Whether reporters of local papers may be allowed
to see the judcment ? Yes.

To be referred to the Reporters or not 2 AV .

Whether His Lordship wishes to see the fair copy
of the judgment 2 Wes.
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JUDGMEUNT

K, P« ACHARYA, V. C, In this applicationunder Section 19 of the
Administrative Tribunals Act, 1985, the applicant prays to
cuash the impugned order ( Annexure-A/2) transferring the
applicanc from Jajpur to Adra Division,

24 Shortly stated, the carce of the applicant is that
he was serving at Jejpur as Chief P.W.I, 2nd since the
competent authority ordered his transfer to Adra Division
this application has been filed with the aforesaid prayer.
s In their counter, the respondents maint ained that
the case being d-evoié of merit is liable to be dismissed,
4, I have heard Mr.C.A.R.,Dora, learned counsel for the
applicant and Mr,Ashok Mochanty, learned Standing Counsel
(Railways) for the respondents at some length, It was

broucht to my notice by counsel for both sides that in the
e
meanvhile the applicant hawing been promoted to the post of

Assistant Engineer and having beenposted at Cuttack, %he

\Erayer for guashing the order of his transfer has since
/N



)

(1)

become infructuous.Thus, this application is accordingly

disposed of leaving the parties to bcar their own costs,
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